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O R D E R 

09.01.2020  Even today, the Learned Counsel for the Appellant is not 

present.  On earlier occasion also, he was not present. Hence, on 02.01.2020, 

this Tribunal had directed the Registry to list the present matter on 

09.01.2020.  

 In view of the fact that the Learned Counsel for the Appellant is not 

present, the Interim Resolution Professional is directed to proceed in 

accordance with law and to complete the CIRP Process at an earlier date.  

 List the matter on 04.02.2020 for disposal of the Appeal on merits.  

  

   
     [Justice Venugopal M.] 

      Member (Judicial) 
 

 

 
[Kanthi Narahari] 

Member (Technical) 
 

 
 

[V.P. Singh] 
Member (Technical) 
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